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No. 1052(2)/LXXIX-V-1-13-1(Ka)-18-2013
Dated Lucknow, September 30, 2013 -

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor g

pleased to order the publication of the following English translation of the Uttar Pradesh Madan Mohan

Malviya Proudyog1k1 Vishwavidyalaya Adhiniyam, 2013 (Uttar Pradesh Adhiniyam Sankhya 22 of 2013)
as passed by the Uttar Pradesh Legislature and assented to by the Governor on September 27, 2013 .

THE UTTAR PRADESH MADAN MOHAN MALAVIYA UNIVERSITY OF TECHNOLOGY
ACE, 2013

(U.P. ACTNO. 22 OF 2013)

[As passed by the Uttar Pradesh Legislature]
AN

ACT

o provib’e for Vthe reconstitution aof the Madan Mohan Malaviya Engineering
College, Gdrakhpur as Madan Mohan Malaviya University of Technology and to
incorporate it as a non-aﬁ‘ liating, teaching and research University at Gorakhpur to
faczhtate and promote studies, research technology incubation, product innovation and
extension work in Science, Technolagy and Management Education, and also to achieve
excellence in higher technical education add other matters connected therewith or

incidental thereto.

WHEREAS the Madan Mohan Malaviya Engineering College s an institution of
the Government of Uttar Pradesh affiliated to the Gautam Buddh Technical University,
Lucknow; ' .

AND WHEREAS it is expedient to confer on the said institution the status of a
University to enable it to function more efficiently as .a teaching and research centre to
meet the requirement of higher _edﬁcation and _rcsea;ch in the field of engihcering and
technology, applied sciences and management s'cienceé, foster industry relevant research

and innovation and to avail better scopes and opportunities to serve the socicty and the

nation;
IT Is HEREBY enacted in the Sixty fourth Year of the Republic of India as
follows :- '
Short title and 1. (1) This Act shall be called the Uttar Pradesh Madan Mohan Malaviya
[}
commencement Umver51ty of Technology Act, 2013,

(2] 1t shall come into force on such date as the State Governtent may, by

notification’in the official Gazette, appoint.
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2. In this Act, unless the context otherwise requires :—

(a) " Academic Council," means the Academic Council of the Umversnty constltuted
under section 24;

(b) "Academic Staff" means such categories of staff as are design'ated by the

5>(arules-to be the academic staff of the Unive_rsity;

} (c) "Board of Management" means the Board of Management of the University
constituted under section 22;

{d) "Campus" means the unit estabhshcd or constituted by the University for
making arrangements for instruction or research or both;

(e) "Chancellor”, "Vice-Chancellor" and "Pro-Vice-Chancellor” means, respectively
ihe Chancetlor, the Vice-Chancellor and the Pro-Vice-Chancellor of the University,

(f) "Court” means the Court of the Univefsity constituted under section 20;

tg) "Department” means a department of studies of the University to be constituted

under the provision of section 27; .
{h) "Employee" méans an employee of the Unlversuy,

(i) “Ex:stmg Employee” means an employee of the erstwhile Madan Mohan
Malaviya Engineering College who becomes an employee of the University under the
provisions of sub-section (4} of section 5;

©'(j) "Finance Committee" means the Finance Comrmttee of ‘the University
constituted under section 26;

(k) "Hall" or "Hostél" means a unit of residence or of corporate life for the students
of the University,
. (1) "Misconduct” means a misconduct prescribed by the Statutes; -
(m) "Prescribed” rheans prescribed by the Statutes of the University;
(n') “chistt"hr“ means the Registrar of the University appointed under section 15;

(o) "Statutes”, "Ordinances" or "Regulations”, means respectively, the Staiutes,
Ordinances or Regulations of the University for the time being in force;

" {p) "University" means the Madan Mohan Malaviya' Umvers:ty of Technology
‘established under section 4;

(q) "University teachers” means Professors, Associete Professors, Assistant
Professors and such other persons as may be appointed for imparting instruction or
-conducting research in the Universily, and are designated as teachers by the Statutes.

3.(1) With cffect from such date as the" State Government may, :by
notification in the Gazette, appoint, lt._;é.re shall be established a UniQersity at Goralgffpur
by the'narne .of the Madan Mohan Malaviya U'niverSity of Technology, comprising the

. Chancellor, the Vice-Chancellor, the first membetrs of the Court the ' Board of
Management the Academlc Councxl and the Finance Committee of the University and
:all such persons as may hereaﬁer be appomted to such office or as members so long as
they continue to hold such office or mcmbershlp.

{2)  The University shall be a body‘corporale.

(3) The Universit)'( shall be engaged in teaching and research in emerging
areas of higher education with focus on applied sciences, enginecring. technology and
Management and shall promote intér—disciplinary.,educallion and research to achieve

excellence in these and connected fields.

Definitions

Establishment
and Incorporation
of the University
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Effect of
incorporation of
University

Objects of the
University

——t
-

4. On and from the commencement of this Act (—

(1) any reference to the Madan Mohan Malaviya Engineering Coliege, Gorakhp“
in any law (other than this Act) or in any contract or other mstrurnent shall be deemed ,,
a reference to the University;

(2) all property, movable and immovable, of or belonging 1o the Madan Mohg
Malaviya Engincering College, Gorakhpur shall vest in the University;

(3) all the rights and liabilities of the Madan Mohan Malaviya Engineering College
Gorakhpur shall be transferred to, arid be the rights and liabilities of the University:

(4) every person employed by the Madan Mohan Malaviya Engineering College,
Gorakhpur immediaiely before the commencement of this act shall hold his office or
service in the University by -the same tenure, at the same remuneration and upon the"
same terms and conditions and with the same rights and privileges as to pensmn leave, ‘
gratuity, provident fund, and other matters as he would have held if this Act had not been.
passed, and shall continue to do so unless and until his employment is terminated or he-
has opted for the University's terms and conditions of employment ;

(5) notwithstanding anything to the contrary contained in any other provision of
this Act, existing students of the Madan -Mohan Malaviya Engineering Collegé,,
Gorakhpur who joined classes before the establishment of the Untversity under section-4
of this Act, shall continue to pursue their academic courses and programmes of study
under the enrolment and affiliation of the Gautam Buddh Technical University, Lucknow,
which shall conduct examinations for them and award degrees to them.‘ upon successful
completion of the courses and programmes of study they are pursuing there at presently.

5. The objects of the University shall be :—

(l) to evolve and impart comprehensive higher education with focus on applied
science, engineering, technology, management and allied areas;

(2) to facilitate and promote studies leading to award of degrees, diplomas and

certificates;

(3) to organize advanced studies and promote research, with a focus on basic and

applied sciences, engineering, technology and management;
\ :
(4) to achieve excellence in science, engineering, -technology, management and

allied areas and matters connected therewith or incidental thereto;

(5)": to be a change-agent that shall contribute to enable Science and Technelogy and

related areas of industry to develop state-of-the-art products and services;

" (6). to be industry relevant and to create an impact on the academic community in

India and abroad;

(7) to be an open institution to attract the best minds of the world and,ip be
completely globally integrated; o

(8) to set up innovation foundations, science and technology parks, knowlédge

parks and technology incubators 1o foster techno-entrepreneurship, innovation and new

product devélopment;

(9) 'to disseminate knowledge and processes and their role in national development
by organizing lectures, seminars, symposia, workshops and conferences;
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(10} to promote and foster cultural and ethical values with a view to promote and
foster professional morality, research integrity, globally acceptable business ethics and
morals for professionals; '

(l 1) to liaise with institutions of higher leamning and research in India and abroad,
_ (12) to publish periodicals, treatises, studies, books, reports, joumal‘s and other
literature on subjects relating to science, engineering, technology and management;
(13) to hold examinations and confer degrées and other academic distinctic;ns;
(14) to ung!enake, study and training projects rclating to science, engineéring,
technology and management; ‘ ’
{15) to establish school of -studies ana departments;
(16) to do all such things as are incidental, necessary or conducive to the attainment
of all or any of the objectives of the University.
" 6. The University shall have po(a’rer —
(i) to pr.ovide for instruction in such branches of learning as the University may, from

time to time, determine and to make provisions for research and for the advancement and
dissemination of knowledge and skills; .

(ii) to grant, subject to such conditions as the University may determine, diplomas and
certificates to, and confer degrees and other academic distinctions on persons on the
basis of examinations, evaluation or any other method of testing; )

" (i) to confer,hoﬁorary degrees or other distinctions;
(iv) to organize and to undertake and extension ser’viEes;

{v) to create and institute, with the approval of the State Govemnment, professorships,
associate professorships, assistant professorships and other teaching and academic
positions fequireq by the University and to appoint persons to such and other academic:
and research positions;

(vi) to recognize persons as professors, associate professors or assistant professors and
others as teachers of the University; ' '

(vii) to 'provide for the terms and conditions of service of teachers and other' members
of the academic or administrative staff appointed by the University, with the approvél of
the State Government;

(viii) to appoint persons working in any other university or organization as teachers of
the University for a specified period;

(ix) to create ,with the approval of the State Government, administrative, ministerial
and other posts in the University and to make appointments thereto;

{x) to co-operate or collaborate or associate with any other university, authority or
institution of higher learning in-such manner and for such purpose as the University may
.determine and with the prior approval of the Government in case of a Foreign University;

(xi) to enable the co-operation, collaboration or association of persons working in
any other institution, with persons working in the University, for imparting instruction or
supervising research, or both; ' '

(xii) to build up a body of academia to perform academic functions, and to pay them
remuneration in the manner prescribed;

(xiii) to set up central facilities like computer centre, instrumentation centre, central
workshop, central library, auditorium etc.;

{xiv) to set up curricutum development cells for different subjects;

Powers of the
University
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University open
to all classes,
castes, and
creeds

——
(xv) to make provision for research and advisory services and, for that purpose, tq

enter into arrangements with other institutions or bodies as the University may deem
necessary;,

(xvi) to detcrmine standards for admission to the University which may includs
examination, evaluation or any other method of selection;

(xvii) to institute and award fellowshlps scho{arshxps studentships, medals and
prizes; ‘

(xvm) to pirescribe demand and receive payment of fees and other charges;

(xix) to supervise the residence of the students of the University and to make
arrangements for promoting their health and general welfare;

{xx) to make such-special arrangements in respect of women students as the
University may consider desirable;

(xxi) to regulate the conduct of the students of the Umvemty, _
(xxii) to regulate the wark and conduct of the employees of the University;

(xxiii) to regulate and enforce discipline among the employees and the students of the
University and take such disciplinary ‘measures in this regard as may be deemed
NECessary,

{xxiv} to make arrangements for promotmg the health and general welfare of the
employees of the University;

(xxv} to receive benefacuons donations and g1fts from persons and 10 name chairs,
institutions, buildings and the llkc as the University may determine after the names of
such reasons whose gift or donation to the University 15 waorth such amount as the -
University may decldc ,

(xxvi) to create corpus fund for thc Umversxty and transfer, in full or part, donatlons
received from alumni, industries and other national and mtemanonal organizations as
may be approved by the Board of Management of the Umversrty and o decide the
modalities for the utilization of such a corpus fund;

{(xxvii) to acquire, hold manage and dispose. of any property, movable or immovable,
including trust and endowment properties for the purposes of the’ Umversnty except for -
the land acquired or building constructed . with the assistance of the Govemment in
which case prior approval of the Govemment shall be requu'ed
(xxviii) to borrow, with the approval of the Govemment, on security of the property of
the University, moneys for the purposes of the University;

- {xxix) to assess the needs in terms of subjects, fields of specialization, levels of
education and training of technical manpower, both on short and long term basis, and to
initiate necessary programmes to meet these needs;

(xxx) to initiate measures to enhst the co-operation of the industry and other expert
agencies to provide complementary faciiities;

{xxxi) to prescnbe a code of ethics, code of conduct and disciplinary rules for 1ts
cmployees and code of discipline for the students; and

(xxxu) to do all such other acts and things as may be necessary or incidental to the
exercise of all or any of the powers of the University or necessary for or conducive to the
attainment of all or any of the objects of the University.

7. (1) The University shall be open to persons of either sex and of whatevcr race,
creed, caste or class, and it shall not be lawful for the University to adopt or impose on
any person any test whatsoever of religious belief or profession or political opinicn in
order to entitlé him to be appointed as a teacher of the University or to hold any other
office therein or to be admitted as a student of the University, or to enjoy or exercise any
privilege thereof.
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(2) Nothing in this section shall prevent the University from ‘making any special
provision for the appointment or admission of women or persons belonging to the

weaker sections of the society, and in particular, for persons belonging to the Scheduled
Castes and the Scheduled Tribes.

8. (1) The teaching in connection with the degree, diploma and - certificate

programmes of the University Shall be conducted in accordance with the Statutes,
Ordinances and Regulations.

{2) The courses and curricula and the authorities responsible for organizing
the teaching of such courses and curricula shall be such as may be laid drawn by the
Ordinances.

9, The followmg shall be the off icers of the Unwersuy -—
(a) the Chancellor;
(b}. the Vice-Chancellor;
{c) the Pro-Vice-Chancellor;
{d) the DeanS'
(e) the Registrars;
{f) the Controiler of Finance;
{g) the Controller of Examinations; and

(h) such other officers as may be declared by the ‘Statutes to be- the officer
of the University.

© 10. (1) The Governor of the Uttar Pradesh shall be the Chancellor of the University.

{2) The Chancellor shall, by virtue of his office, be the head of the University
and the Chairman of the Court and, if present, preside over the meetings of the court and
at any convocation of the University.

{3 Evéry proposal for the conferment of an honorary degree shall require the
approval of the Chancellor.

(4) It shall be the duty of the Vice-Chancelior to fumish such information or
records relating to the administration of the University as the Chancellor may call for..

(5) The Chancellor shall have such other powers as may bc prescribed.

11 (1) The Vice-Chancellor shall be a scholar of emmence in one of the areas of
applied sciences, engineering and management having admuinistrative experience in a
Post Graduate Degree level institution of higher learning.

(2) The Vice-Chancellor shall be appointed by the Chancetlor from out of a
panel of three names to be recommended by a Search cum Selection Committee
consisting of a nominee of the Chancellor, Chairman All India Council for Technical

Education or his nominee who is or has been a Vice Chancellor of a University, and

Principal Secretary / Secretary, Technical Education, Government of Uttar Pradesh, who
shall also be the convener of the Committee. The process for search and selection will be
laid down by the Committee.

(3) Only such persons will be considered for selection as. Vice Chancellor who
have not attained the age of 65 years. Vice Chancellor will hold office for a period of
three years or ull 68 years of age, whichever is earlier; ‘

(4) Notw:thstandmg anything contained in the foregoing sub-sections, the first
Vice Chancellor of the University shall be appointed by the State Government.

(5) The other terms and conditions of appointment, emoluments and other

conditions of service of the Vice Chancellor shall be such as as may be determined by the

State Government by a specific or a general order issued in this behalf.
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(6) If in the opinion of the Chancellor, the Vice-Chancellor wilfully omits or
refuses to carry out the provisions of this Act or abuses the powers vested in him, or if it
otherwise appears to the Chancelior that the continuance in office of the Vice-Chancellor
is demmemal to the interests of the University, the Chancellor may, after making such
enquiry as he may deem fit, by order, remove the Vice-Chancellor.

(7) During the pendency or in contemplation of any inquiry referred to in sub-
section (6) the Chancellor may order that till further orders;- .

(a) such Vice-Chancellor shall refrain from performing the functions of the
office of the Vice-Chancellor, but shall continue to get the emoluments which he
was otherwise entitled under sub-section (5). '

(b) the functions of the office of the Vice-Chancellor shall be performed by
the person specified in the order.

12. (1) The Vice-Chancellor shall be the prmclpal executive and academlc officer

_of the University and shall—

(a) exercise general supervision and control over the affairs of the University;
(b) give effect to the decisions of the authorities of the University;

(c) in the absence of the Chancellor, preside at meetings of the Court and at
any convocation of the University,

(d) be responsible for the maintenance of discipline in the University;

(e} be responsible for holding and conducting the University éxaminations
properly and at due times and for ensuring that the results of such examinations are
published expeditiously and that the academic session of the Unwersﬂy starts and
ends on proper dates.

{2) He shall be ex-officio Chalrman of the Board of Management,
Academic Council and the Finance-Commitiee.

(3) He shall have the right to speak in and otherwise to take part in the
meeting of any other authority or body of the University but shall not by virtue of this
sub-section be entitled to vote.

(4) It shall be the duty of the Vice-Chancellor to ensure. the faithful
observance of the provisions of this Act, the Statutes and the Ordinance.

(5) The Vice-Chancellor shall have the power to convene or ¢ause to be
convened meetings of the Court, the Board of Management the Academic Counci! and
the Finance Committee, provided that he may delegate this power to any other officer of
the University.

~ (6) Where any matter, other than the appointment of academic or non-
academic staff of the University, is of urgent nature requiring immediate action and the
same could not be immediately dealt with by any officer or the authority or other body of
the University empowered by or under this Act to deal with it, the Vice-Chancellor may
take such action as he may deem fit and shall forthwith report the action taken by him to,
the Chancellor and also to the officer, authority, or other body who or which in the
ordmary course would have dealt with the matter:

Provided that no such action shall be taken by the Vice-Chancellor w1th0ut the
previous approval of the Chancellor, if it would involve a deviation from the provisions
of the Statuies or the Ordinances:

Provided further that if the officers, authority, or other body is of opinion that
such action ought not to have been taken, it may refer the matter to the Chancellor who
may either confirm the action taken by the Vice-Chancellor or annul the same or modify
it in such manner, as he thinks fit and thereupon; it shall cease to have effect or, as the
case may be, take effect in the modified form, so however, that such annulment or
modification shall be without prejudme to the validity of anythmg previously done by or
under the order of the'Vlce-Chancellor
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Provided also that any person in the service of University who is aggrieved by
{he action taken by the Vice-Chancellor under this sub-section, shall have the right to
appcﬂl against such action to the Board of Management within, three months from the
date on which decision on such action is communicated to him and thereupon, the Board
ofManagﬂmcm may confirm, modify or reverse the action taken by the Vice-Chancellor.

' (7) Nothing in sub-section (6) shall be deemed to empower the Vice-
Chancellor to incur any expenditure not duly authorised and provided for in the budget.
' (8) The Vice-Chancellor shall exercise such other powers as prescribed by the
Statutes and the Ordinances.

13.(1) The Vice-Chancellor, if he considers necessary, may appoint a Pro
Vice-Chancellor from amongst the Professors of the University, with the approval of the
Board of Management. '

(2) The Pro-Vice-Chancellor appointed under sub-section (1) shall
discharge his duties in addition to his duties as a Professor. .

(3) The Pro-Vice-Chancellor shall hold office at the pleasure of the Vice-
‘Chancellor.

(4) The Pro-Vice-Chancellor shall assist the Vice-Chancellor in respect of
such matters, as may be specified by the Vice-Chancellor on his behalf from time to time
and shiall preside over the mectings of the University in the absence of the Vice-
Chancellor and shall exercise such powers and perform such duties as may be assigned
or delegated to him by the Vice-Chancellor.

(5) The Pro-Vice-Chancellor shall be paid honorarium, as may be
prescribed.

14. Every Dean shall be appointed in such manner, and shall exercise such
powers and perform such duties as may be prescribed.

15. (1) The Registrar shall be a whole time Officer of the University.

(2) The Registrar shall be appointed by the Stattl: Government on such
terms and conditions as may-be prescribed.

(3) The Registrar shall have the power to authenticate records on behalf of
the University.
' (4) The Registrar shali be responsible for the due custody of the records
and the common seal of the University. He shall be ex-officio Secretary of the Board of
Management. He shall also perform such other duties as -may be prescribed by the
Statutes and Ordinances or required, from time to time, by the Board of Management or
!he Vice-Chancellor but he shail not, be entitled to vote.

(5) The Registrar shall not be offered nor he shall accept any remuneration
for any work in t_}}e University save such as may be prescribed. :

16. (1) "There shall be a Controller of Finance for the University, who shall be
aPpoi'r‘ncd‘by the State Government by a notification published in the Gazette, and his
femuneration and allowances shall be paid by the University

(2) The Controller of Finance shall be responsible for presenting the
Budget {annual estimates) and the statement of accounts to the Board of Management and
also fo_r drawing and disbursing ﬁmc!s_ on behal_f of the University.

(3) He shall have the right to speak in and otherwise to take part in the
PTOCecdmgs of the Board of Management but shall not be entitled to vote.

(4) The Controller of Fmance shall have the duty —

(a) to ensure that no expenditure, not authonsed in the budget, is
incurred by the University (otherwise than by way of investment);
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—_—
(b) to disallow any proposed expenditure which may contravene g,

_provisions of this Act or the terms of any Statutes or Ordinances:

(c) to ensure that no other financial irregularity is committed and t
takc steps to set right any irregularities pomted out during audit;

(d) to ensure that the property and investments of the Umversny are
duly preserved and managed.

{(5) The Controller of Finance shall have access to and may require the
production of such récords and documents of the University and the furnishing of such
information pertaining to its affairs as in his_ opinion may be necessary for the discharg
of his duties.

{6y All contracts shall be entered into and signed by the Controller of Finance
on behalf of the University.

{7) Other powers and functlons of the Controller-of Pmancc shall be such ag
may be prescribed. ‘

17. (1) The Vice-Chancellor may appoint one of the Professors as the Controller

* of Examinations, who shall perform his dutics in addition to his duties as a professor and
shall be paid an honorarium at prescribed rates.

(2) The Controller of Examinations shall be responsible for the due
custody of the records pertaining to his work.

(3) He shall be ex-officio Secretary of the Examinations Commilttee of the
University and shall be bound to place before such committee all such information as
may'be necessary for transaction of its business.

(4) He shall also perform such other duties as may be prescnbed by the
Statutes and Ordinances as requited, from time to time, by the Board of Management or
the Vice-Chancellor but he shall not, by virtue of this sub-gection, be entitled to vote,

(5) He may require, from any offide or institute of the University, the
production of such return or the furnishing of such information as may be necessary for
the discharge of his duties. '

(6) The Controller of Examinations shall have administrative control over
the employees working under him.

(7) Subject to the superintendence of the Examinations Committee the
Controller of Examinations shall conduct the Examinations and make all other
arrangements thereof and be responsible for the due execution of all processes connected
therewith. | -

18. Thé manner of appointment, emoluments, powers and duties of the other
officers of the University shall be such as may be prescribed.~

19. The following shall be Lhe authorities of the University:-

(a) the Court;

(b} the Board’ oE'Ménagement;

(c) .the Academic Council;

(d) the Finance Committee; and -

(e} such other authorities as may be declared by the Statutes to’ be the
authorities of the University.

©20. (1) The Court of the University shall consist of the following persons:
(2) the Chancellor;
(b} the Vice-Chancellor;
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(c) five cminent persons in the disciplines of basic and applied sciences,
engineering, technology and management, nominated by the State Government;

(d) the Pnncnpal Secrelary or Secretary {Finance) to Govermnment Uttar
Pradesh ex-officio;

(e) the Principal Secretary or Secretary (Ihgher Education) to Government
Uttar Pradesh ex-officio;

(fy thc Principal Secretary or Sccrctary (Techmcal Education) to
Government Uttar Pradesh ex-officio,

(g) a representative of the University Grants Commission,;

(h) a representative of All India Council for Technical Educatim:u
established under the All India Council for Technical Education Act, 1987 {Act
no. 52 of 1987).

(2) The term of office of the nominated members of lhe Court, other than
ex-oﬁ:czo members, shall be three years.

(3) Where a person has become a member of the Court by reason of the office

or appointment he holds, his membership shall terminate when he ceases-to hold that

office and appointment.

(4) A member of the court shall cease to be a member if he resigns or becomes
of unsound- mind, or becomes insolvent or is convicted pf a criminal offence involving
moral turpitude, A member, other than the Vice-Charicellor, shall also cease to be
member if he accepts a full time appointment in the University, or if he not being an
ex-officio member fails to attend three consecutive mectings of the Court without the
leave ol the Chancellor,

(5} A member of the Court other than an es-officio member may. resign his
office by a letter addressed to the Chancellor and such resngnatlon shall take effect as
soon as it has been accepted by h:m

(6) Any vacancy in the Court shall be ﬁlled by nomination by-the respective

nominating authority and on ¢xpiry of the period of the vacancy; such nomination shall -

cease to be effective.

21. (1) Subject to the provisions of this Act, the Court shall revicw, from time
to time, the broad policies and progranmimes of the University and suggest measures for
the improvement and devclopment -of the University. The Court shall also have the
following other powers and functions; namely

(a) to consider and pass resolutions on the annual report and the annual
accounts of the University and the report of its auditors on such accounts;

{b) 16 advise the Chancelior in respect of any matter which may be referred
to it for advice;

(¢) to perform such other functions-as may be prescribed.

(2) The Court shall meet at least once in a year.

(3) An annual meeting of the Court shall be held on the date to be fixed by the
Board of Management, unless some other date has been fixed by the Court in respect of
any year and meeting of the Court shall be presided over by the Chancellor when he is
present,

{4}y The annual report of the Univeraity during the previous year. together with
annual accounts, the balance sheet as augited. mhnll be presented by the Vice-Chancellor
te the Court at its annual meeting;

{5} 1n addition to the annual meeiing. & mecting of the Court may be called by
the Chancclior or by the Vice-Chancellor cither on s own or, at the request of not less
than half the members of the Court,

Powers, functions
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(6) For every meeting of the Court,
(a) normally fifteen days notice shall be given;

(b) one-third of the members existihg on the rolls of the Court shall form
the quorum;

{c) each, member shail have one vote and if there be equality of votes on
any question to be determined by the Court, the person presiding over the meetinp
shall, in addition, have a casting vote;

(d) In case of difference of opinion among the members, the opinion of the
majority shall prevail.

(7} If urgent action by the’ Court becomes necessary, the Vice-Chancellor
may permit the business to be transacted by circulation of papers to the members of the
Court. The action so proposed to be taken shall not be taken unless agreed o by a
majority of members of the Court. The action $o taken shall be forthwith intimated {o all
the members of the Court. In case the authority concerned fails to take a decision the
matter shall be referred to the Chancellor whose decision shall be final,

22. {1) The Board of Management shall be the principal executive body of the
University and as such, shall have all powers necessary to administer the University
subject to the provisions of this Act and the Statutes made there under and may make
Ordinances and regulations for that purpose and also with respect to matters provided
hereunder. -

(2)J The Board of Management shall consist of the following persons,
namely:— '

(a) the Vice-Chancellor of the University;

)] three eminent persons in the disciplines of science, engineering,
technology and management nominated by the Government;

{c) two Professors of the Uruversuy nominated by the Govemment on
the recommendations of the Board of Management;

(d) two Deans of the University nominated by the Government, on the
recommendations of the Board of Management; '

(e) a representative of an Industry Association, nommated by the
Government;

{f) the Pnncnpal Secretary or Secretary (Fmance) to the Government
ex-officio, ‘

(g) the Principal Secretary or Secretary (Higher Education) to the
Government ex-gfficio, .

(h) the Prmmpal Secretary or Secretary (Techrucal Educatlon) to the
Government ex-officio,

(i} such other member or members as may be prescribed.

(3) Where a person has become a member of the Board of Management by
reason of the office or appeintment he holds, his membership shall terminate when he
ceases to hold that office or appointment.

(4) The term of office of the nominated members of the Board of
Management other than ex-officio members shall be three years.

(5) A member of the Board of Management shall cease to be a member, if
he resigns or becomes of unsound mind, or becomes insolvent or is convicted of a
criminal offence involving moral turpitude. A member, other than a Vice-Chancellor,
Professor or Dean, shall also cease to be a member if he accepts a full time appeointment
in the University; or if he not being an ex-officio member fails to attend three consecutive
meetings of the Board of Managemient without the leave of the Vice-Chancellor..
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'(6) A member of the Board of Management other than ex-officio member
may resign his office by a letter addressed to the Vice-Chancellor and such resignation
shall take effect, as soon as it has been accepted by the Vice-Chancellor,

. - (7) Any vacancy in the Board of ‘Management shall be filled by
nomination by the respective nominating authority and on expiry of the period of the
vacancy; such nomination shal) cease to be effective.

23. (1) The Board of Management shall be the pnncipai executive authority of
the University and, as such, shall have all powers _nece‘ssary.lo administer the University
sub'j'ec{. to the provisions of this Act and the Statutes made thereunder and may make
Ordinances and regulations for that purpose.

(2) The Board of Management shall have the following powers and
functions, namely:—

{a) to périodically review the functioning of various academic
departments, schools and research centres to ensure that they are functioning
as per the aims and objects of the University and to give directions, as deemed
necessary, for improvements; ;

(b) to take all necessary steps to ensure that the quality of academic
instruction and research in the University meets ‘the prescribed standards and
the graduates of-the university are able to obtain gainful employment or
.opportunities for higher education and to periodically review the progress in
this regard; '

{c} to present the following to the Court at its annual meeting ;-

(i) annual repor of the University; and
(i) annual accounts;

(d) to manage and regulate the finances, accounts, investments,
properties, business and all other administrative affairs of the University and
for that purpose, constitute committees and delcgate the. powers to0 such
comm‘itt_ces or such officers of the University as it may deent fit;

(e) to invest any money belonging to the University, including any
unapplicd incormne; in or in lhe'purchase of immovable property in India, with
the like power of varying;

(D to enter into, vary, carryout and cancel contracts on behalf of the
University and, for that purpose to ‘appoint such officers as it may think fit;

(g) to provide the buildings, premises, furniture and apparatus and
other means needed for carrying on the work of the University;

(h) to entertain, adjudicate upon, and if it thinks fit, to redress any
grievances of the officers, the teachers, the students and the employees of the
University; ‘

(i) to create, with the. approval of the Govermment, and appoint
persons to academic as well as other posts in the Institute;

{j} to appoint examiners and moderators, and if necessary to remove
them and to fix their fees, emoluments and travelling and other allowances
after consulting the Academic council;

(k) to select a common.seal for the University;

('1) to exercise such other powers and to perform such other duties as
may oe considered necessary-or, irﬁpose‘d on it by or under this Act.

(3) The Board of Management shail meet, at least, orice in three months and
not less than fifteen davs hotice shall be given for such meetings.

Powers, functions
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(4} The meetings of the Board of Management shall be called by the Regisia,
under ; Instructions of the Vice-Chancellor or at the request of not less than five memberg
of the Board of Mallélg“f'ment

(5) Every meeting of the Board of Management shall be presided over by the
Vice-Chancellor and in his absence by a member chosen by the members present.

(6) One-third of the members of the Board of Management shall form the
quorum at any meeting.

_ (7} All decisions of the Board shall be taken on the basis of the opinion of the
majority of the members who are present in any meeting. Each member of the Board of
Management ghal have one vote and if there be equality of votes the Chairman of the
Board of Management or, as the case may be, the member presiding over that meelmg
shall, in addition, have a casting vote. ‘

(8) If urgent action by the Board of Management becomes necessary, the Vice-
Chanceflor may permit the business to be transacted by circulation of papers to the
members of the Board of Management. The action so proposed to be taken shall not be
taken unless agreed to by a majority of members of the Board of Management. The
action so taken shall be forthwith intimated to all the members of the Board of -
Managemcnt In case the authority concerned fails to take a decision, the matter shall be
referred to the Chancellor, whose decision shall be final.

. 24.(1) The Academic Council shall be the principal academic body of the
University and shall, subject to the provisions of this Act, the Statutes and the
Ordinances, have the control and regulation of, and be responsible for, the maintenance
of standards of instruction, education, research and examination within the University
and shall exercise such other powers and perform such other duties as may be conferred
or imposed upon it by the Statutes.

{2) The Academic Council shall have the right to advise the Board of

Management on all academic matters.

(3) The Academic Council shall consist of the following persons, namely:~

(a) the Vice-Chancellor who shall be the Chairman;

(b) three bersons from amongst educationists of repute or men of letters or
eminent industrialists from disciplinés of science, engincering and
management, who are not in the service of the University, and nominated by the
State Government;

(c) anominee of the University Grants Commission;

{d) anominee o:f the All India Council of Technical Education;

(e), a nominee of the industry association;

(f). all Deans of the University;

{g) three professors nommated by the Vice-Chancellor on rotation as per -
senjority;

(h) all Heads of the schools/departments;

(i) Controller of examinations;

(j) two members of the teaching, staff, one each respectively representing
the associate professors and assistant professors nominated by the Vice-
Chancellor; ,

(k) such other members as may be prescribed.

(4) The tetm of the members of the Academic Council, other than ex-officio
members, shal) be three years. .
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25. (1) Subject to the provisions of this Act, Statutes, Ordinarices and
Regulations and overall supervision of the Board of Management, the Academic Council
shall manage the Academic affairs and matters in the University and in particular shall
have the following powers and functions, namely :~

{a) to report on any matter referred, or delegated, to it by the Board of
Management;

(b} to make recommendations to the Board of Management.with regard to
the creation, abolition or classification of teaching posts in the University and the
emoluments payable and the duties attached thereto;

{c) to formulate and modify or revise schemes for the organization of the
faculties, and to assign to such faculties their respective subjects and also to
repoit to the Board of Management as to the expediency of the abolition or sub-
division of any faculty or the combination of one faculty with another; .

~ (d) to recommend arrangements for the instruction and examination of
persons other than those enrolled in the University;

(e) to promote research within the University and to requifé from time to
time, reports on such research;

(f) to consider proposals submitted by the faculties;
(g) to lay down policies for admissions to the University;
(h) to recognize diplomas and degrees of other Universities and Institutes or

Institutions and to determine their equivalence in relation to the certificates,
diplomas and degrees of the Universities;

(i) to fix, subject to any conditions accepted by the Board of Management,
the time, mode and conditions of the competition for Fellpw‘ships, Scholarships
and other prizes and to recommend for award of the same;

(j) to make recommendations to the Bodrd of Management with regard to
the appbintmcnt of examiners and, if necessary, their removal and fixation of
their fees, emoluments and travelling and other expenses;, '

Powers, functions
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(k) to:recommend arrangements for the conduct of examinations and the

dates for holding them;

(I} to declare or review the result of the various examinations or to appoint
committees or officers to do so, and’to make recommendations regarding the
conferment or grant of degrees, honours, diplomas, licences, titles and marks of
honour;

{m) to recommend stipends, scholarships, medals and prizes and to make
other awards in accordance with the regulations and such other conditions as
‘may be attached to the awards;

(n) to approve the syllabus for the prescribed courses of stmdy and to
approve or revise lists of prescribed or recommended text books and to publish
the same;

{0) to approve such forms and registers as are, from time to time, required
by the Ordinances and regulations; '

(p) to formulate, from time to time, the desired standards of education to be
adhered in drawing up the curriculum ‘and syllabi for being taught in the
University;

(q) to perform, in relation to academic and research matters, all such duties
‘and to do all such acts as may be necessary for the proper carrying out of the
provisions of this Act and the Ordinances and regulations miade thereunder.
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{2) The Academic Council shall meet as often as may be necessary, but ngg lesg
than three times, during an academic year.

(3) Every meeting of the Academic Council be presided over by the Vic.e.l
Chancellor and in his absence by a member chosen by the members present.

(4) One-third of the members of the Academic Council shall form the quoryp,
at any meeting,

(5) All decisions of the Academic Council shall be taken on the basis of th,
opinion of the majority of the members who are present in any meeting. Each member o
the Academic Council shall have one vote and if there be equality of votes the Chairmay
of the Academic Council or, as the case may be, the member presiding over that meeting
shall, in addition, have a casting vote.

{6) If urgent action by the-Academic Council becomes necessary, the Chairman
of the Academi¢ Council may permit the business to be transacted by circulation of
papers to the members of the Academic Council. The action proposed to be ‘taken shal]
not be taken unless agreed to, by a majority of the members of the Academic Council,
The action ‘so taken shall forthwith be“intimated to all the members of the Academic-
Council. In case the authority concerned fails to take a decision, the matter shall be
referred to the Chancellor, whose decision shall be final,

26. (1) There. shall be a Finance Committee constituted by the Board of
Management consisting of ;

{a) the Vice-Chancellor — Chairman; _

(b) the Principal Secretary or Secretary - (F.inance) to Government,
ex-officio; : '
(c) the Principal Secretary. or Secretary (Tech_nical Educa'tion) to
Government ex-officio; :

' (d) two other members nominated by the Board of Management from
amongst its members, of whom at least one should not be an employee of the
University;

(&) -the Registrar of the University;

(f) the Controller of Finance will be the member secretary;

(8) such other members as may be prescribed by the Statutes. -

(2) The members nominated under clause (d) of sub-section (1) may hold
office only so long as they continue as members of the Board of Management.

(3) The functions and duties of the Finance Committee shall be as follows:

(a) .to examine and scrutinize the annudl budget of the University and to
make recommendations on financial matters to the Board of Management;

(by to consider proposals for new expenditure and to make
recommendations to the Board of Management;

(c) all proposals relating to revision of grades, up-gradation of the pay-
scales and those items which are not included in the budget, shall be examined
by the Finance Committee before ‘they are considered by the Board of
Management;’ ' B

(d) to. consider the annual accounts and the financial estimates of the
University, prepared by the Controller of Finance and laid before the Finance
Committee for approval and thereafter submitted to the Board of Management;

‘(e) to fix the limits for the total recurring and non-recurring expendlture
for the year, based on income and resources of the University, and no
expenditure shall be incurred by the University in excess.of the limits so fixed.
without the approval of the Finance Committee;
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(f) to give its views and to make recommendations to the Board of
Management on any financial question affecting the University either on its
own initiative or on reference from the Board of Management or the
Vice-Chancellor,

(4) The Finance Committee shall meet, at least, four times in a year. Three
members of the Finance Committee shall form the quorum at any meeting.

(5) The Vice-Chancellor shall preside over the meetings of the Finance
Committee, and in his absence, a member elected at the meeting shall preside. In case of
difference of opinion among the members, the opinion of the majority of the members
present shall prevail.

27. The constitution, powers and functions of the other authorities which may be
declared by the Statutes to be the authorities of the University, shall be such as may be
prescribed. '

28. (1) The State Government shall have the right to causé an inspection, to be
made by such person or persons as may direct, of the University, a college maintained
by the University, its buildings, laboratories and equipment, and also of the:exémination',
teaching and -other work conducted or done by the Univetsity, and to cause an inquiry to
be made in the like manner in respect of any matter- connecled with the admmxstratlon or
finances of the Umversny

(2) Where the State Government gives notice to cause an inspection.or inquiry
to be made under sub-section (1) the University shall, on receipt of such notice, have the
right to make such representatlon as it may consider necessary, thhm such period as
spec1ﬁcd in the notice.

(3) After considering the representatlon if any, made by the Umversny, the
State Government, may cause to be made any inspection or inquiry referred to in sub-
_section (1); ' ' 7

(4) In case, an inspection or enquiry has been caused to be made, the
University shall be entitled to appoint a representative who shall have the right to be
present and be heard at such inspection or inquiry.

(5) The State Government, shall address the Vice—ChancelIor,with reference to
the result of such inspection or inquiry as is referred to in sub-section (3) and the Vice-
Chancellor shall commuriicate to the Board of Management the views with such advice
as the State Government inay offer offer upon the action to be taken thereon.

(6) In case, the Board of Management does not, within a reasonable time; take
action, to the satisfaction of the State Government, the State Government, may issue such
directions as it may think fit and the Board of Management shall comply with such
directions. :

(7) If an inquiry or inspection has been ordéred under this section by the State
Govemmcnt then the State Government shall send to the ‘Chancellor.a copy of every
report of the Inquiry or Inspection ordered under sub- section (3), and of every direction.
issued under sub-section (6) and also of every report or information received in respect
of compliance or non-compliance with such directions. ' '

(8) Without prejudlce to the fogegomg proyisions of this section, the
Chancellor may, by order in writing, annul any proceeding of the University which is no(
in conformity with this Act, the Statutes or the Ordinances:

Provided that before making any such order, the Chancellor shall call upon the
University to show cause why such an order should not be made and shall consider the
cause shown, if any, within the tlme—hmu spemﬁed by him.

29. Subject to the provisions of this Act, the Statutes may provide for all or any
of the following matiérs, namely:--

Other authonties

Visitation

Statutes
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Statutes how
made

(a) the constitution, powers and functions of the authorities and other bOdlm
University as may be found necessary to be constituted;

(b) the selection and continuance in office of the members of the authorities and'
bodies of the University, the filling up of vacancies of members and all other'matters'
relating thereto which the University may deem necessary or desirable to provide;

(c)l terms and conditions for continuation of the teachers and other employees, g
the employment of the erstwhile Madan Mohan Malaviya Engineering College,
Gorakhpur; '

(d) the manner of appointmen: of the officers of .the University, terms ang
conditions of their service, their powers and duties and emoluments;

(e) the manner of appointment of the teachers of the University, other academic
staff and other employees and the contract with them;

(f) the manner of appointment of teachers and other academic staff working in any

“other University- for a specified period for undertaking a joint project, their terms and

conditions of service and emoluments;

(g) the terms and conditions of service of the teachers and other members of the
academic staff appointed by the University;

(h) the terms and conditions of other employees appointed by the University;

(i} the constitution of the pension or the provident fund and the establishment of an
insurance scheme for the benefit of the employees of the University;

(j) the principles governing the seniority of cmpldy_ees of the University;
(k) the procedure fo‘r'any appeal by an employee or a student of the University
(1) conferment of honorary degrees; '
(m) mstltuuon of fellowships, scholarships, studentsh1ps -medals, prizes and other
mcentwas
{(n) maintenance of discipline among the employees of the University;
(o) establishment of chairs, schools of studies and departments;
(p) the delegation of powers :vested in the authorities or the officers of the -
University;
{q) all other matters which, by or under this Act, are lo be, or may be, provided for
by the Statutes.
30. (1) The first Statutes of the Umvers:ty shall be . made by the State
Government by notification in the Gazette.
. (2) The Board of Management may, from time to time, make new or additional -
Statutes or may amend or repeal the Statutes rcfengd to in sub-section (1)
Provided that the Board of Management shall not make, amend or repeal any
Statutes affecting the status, powers or constitution of any authority of the University
untii such authorily has been given a reasonable oppoi'tunity of e'}(pressing its opinion in
writing on the proposed change and any opinion so ‘expressed within the time specified
by the Board of Manégcment has been considered by the Board of Management

Prowdcd further that the Board of Management shall not make, amend or repeal
any Statutes affecting the manner of appointment, terms and conditions of employment
and emoluments of the officers and academic and non-academic employees of the
University without the prior approval of the State Government.
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(3) Every new Statute or addition to the Statutes or any amendment or repeal

ther=nf shall require the approval of the Chancellor, who 'may assent thereto or withhold

his w-Sent or remit it to the Board of Management for reconsideration in the light of the
observations, if any, made by him."

(4) A new Statute or a Statute amending or repealing existing Statutes shall not

bc valid unless it has reccived the assent of the Chancellor, who will take into
consideration, views of the concerned department while deciding the matter.

31. (1) Subject to the provisidns of this Act and the Statutes, the Ordinances
may provide for or any of the following matters, namely -

(a) the admission of students, the courses of study and the fees therefor,
the qualifications pertaining to the award of degrees, diplomas, certificates and
other academic distinctions, the conditions for the grant of fellowshxps and
awards and the like;

{b) the conduct of examinations, including lhc terms and conditions of
office and appointment of examiners;

(c) the conditions of residence of students and their general discipling;

~ (d) the procedures for the settlement of disputes between the employees
and the University, or betwcen the students and the University;

(e) the procedures for the settiement of disputes between the employees ot
students;

(f) the procedure for any appeal by an aggrieved employee or a student;
“(g) maintenance of discipline among the students of the University;

(h) regulation of the conduct and duties of the employeés of the Universify
and regulation of the conduct of the students of the University;

(l) the categories of misconduct for which action may be taken under this
Act or the Statutes or the Ordinances;

(j} any other matter which, by or under this Act or the Stamtcs, is to be, or
may be provided for by the Ordinances.

(2) The first Ordinances shall be made by the Vice-Chancellor with the prior
approval of the State Govemment and the Ordinances so made mdy be amended,
repcaled or added to, at any time by the Board of Management in such manner as may be
prescribed.

. 32. The authorities of the University may make reguléﬁons consistent with this
Act, the Statutes and the Ordinances, in such manner as may be prescribed for the
conduct of their own business and that of the committees, if any, appomted by them not
provided in this Act, the Statutes or the Ordinances. '

33. If not less than two-third of the members of the Academic Council
recommend that an honorary degree or academic distinction be conferred on any person
on the ground that he is, in their opinion, by reason of eminent attainment and position,
fit and proper to receive such degree or academic distinction, the Chancetior may, by an
‘order, decide that the same may be conferred on the person recommended.

34.(1) The Board of Management may, on the recommendation of the Academic
Council, withdraw any distinction, degree, diploma or privilege conferred on, or granted
to, any person, by a resolution passed by the majority of the members of the Board
present and voting at the meeting, if such person hac been convicted by a court of law for
an offence; which, in the opinion of the Board, involves moral turpitude or if he has been
guilty of gross misconduct,

(2} No action under sub-section (1) shall be taken against any person unless he-

has been given opportunity to show cause against the action proposed to be taken.

‘Ordinances

Regulations

Honorary degree

Withdrawal of
degree or
diploma
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(3) A copy of the resolution passed by the Board of Management shaly W
immediately sent to the person concerned.

(4) Any person aggrieved by the decision taken by the Board of Managémem
may appeal to the Chancellor within thirty days from the date of receipt of Suc1~

resolution. ] .
(5) The decision of the Chancellor in such appeal shall be final.

35.(1) The final authority responsible for maintenance of discipline amopg
the students of the University shall be the Vice-Chancellor. The directions of the Vice.
Chancellor in that behalf shall be carried out by the Heads of Department. hastels apg
institutions.

(2) Notwithstanding anything contained in sub-section (1), the punishmen( of
debarring a student from an examination or rustication from the University shall, on the
report of the Vice-Chancellor, be considered and imposed by the Board of Management -

Provided that no such punishment shall be imposed without giving the studen
concerned the opportunity of being heard. ) '

36. (1) The annual report of the University shall be prepared under the
directions of the Board of Management which shall include, among other matters, the
steps taken by the University towards the fulfilment of its objects.

(2) The annual report so prepared shall be submitted to the Chancellor within

- gix months from the date of completion of the academic year.

(3) A copy of the annual report, prepared under sub-section (1), shall be
submitted to the State Government which shall, as soon as may be, cause the same to be
laid before the Legislative Assembly.

37. (1) The annual accounts and the balance sheet of the University shall be
prepared under the direction of the Board of Managément and shall, at least, once evéry
year at intervals of not more than fifteen months, be auditéd, by the Director, Local Fund
Accounts, Uttar Pradesh or by such person or persons as the State Government may
authorise in this behalf. : o

(2) A copy of the annual accounts together with the audit report shall be
submitted to the chancellor and the Court along with the observations, if any, of the

. Board of Management.

{3) Anyobservation made by the Court on the annual account shall be brought
to the notice of the Board of Management and the action taken on these observations
shall be brought to the notice of the Court and the Chancellor within the time period
specified by the Court. : .

(4) A copy of the annual accounts togetherfwith-the_: audit ‘report, as submitted
to the Chancellor, shall also be submitted to the State Government, which shall, as soon
as may be, cause the same to be laid before the houses of State Legislature. +

_38. The terms and conditions of employment of all emplbyees of the University,
academic as well as non-academic, the manner of their appointment and the emoluments
to be paid to the employees will be such as may be prescribed. '

_ 39, (1) The University shall enter into a written contract of service with every
employee, other than existing employees, appointed, on regular basis or otherwise, and
the terms and conditions of the contract shall not be inconsistent with the provisions of
this Act, the Statutes and the Ordinances.
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(2) A copy of the contract referred to in sub-section (1) shall be lodged with
the University and a copy thereof shall also be furnished to the employee concerned.

40. (1) Any dispute, arising out of a contract of _employmeﬁt refenéd to in section
4 between the University and the employee, or between the University and the existing
employees in terms of the provisions of section 4, shall be referred to a tribunal of
Arbitration which shall consist of one member nominated by the Board of Management,
one member nominated by the employee concerned and an umpire to be nominated By
the Changcellor.

(2) Every such reference shall be deemed to be a submission to arbitration on
the terms of this section within the meaning of the Law of Arbitration as in force, and all
the provisions of that Law with the exception of section 2 thereof, shall apply
accordingly. '

(3) The procedure for regulating the work of the Tribunal of arbitration shall be
such as may be prescribed.

(4) The decision of the Tribunal of Arbitration shall be fina! and binding on the
parties, and no suit shall lie in any court in respect of any matter decided by the Tribunal.

41. The University shall constitute for the benefit of its employees such provi-
dent fund or pension fund or provide such insurance schemes as it ' may deem fit in such
manner and subject to such conditions as may be prescribed. As regards existing faculty
and staff, the provident and pension schemes prevailing to their services in the Madan
Mohan Malaviya Engineering College, Gorakhpur will be applicable.

42.°If any question arises as to whether any person has been duly appointed as,
or is entitled to be, a member of any authority or other body of the University, the matter
shall be referred to the Chancellor whose decision thereon shall be final.

43. All the casual vacancies among the members (other than ex-officia
members) of any authority or other body of the University shall be filled, as soon as may
be convenient, by the person or body who appoints, elects or co-opts the members whose
place has become vacant and any person appointed, elected or co-opted to a casual
vacancy shall be a member of such authority or body for the residue of the term for
which the person whose place he fills, would have been a member. '

44. No act or proceedings of any authority or other body of the University shall

be invalidated merelv by reason of the existence of any vacancy or vacancies among its
members,

45, No suit or other legal proceeding shall lie in any court against the University
or against any authority, officer or employee of the University or against any person or
body of persons acting under the order or direction of any authority or officer or other
employee of the University for anything which is in good faith done or intended to be
done in pursuance of the provisions of this Act or the Statutes or the Ordinances.

46. A copy of any receipt, application, notice, order, proceedings, resolution of
any authority or committee of the University, or other documents in the possession of the
University, or any entry in any register duly maintained by the University, if certified by
the Registrar so designated shall, notwithstanding anything contained in the Indian
Evidence Act, 1872 (1 of 1872) or in any other law for the time being in force, shall be
admitted as evidence of the matters and trar}sactions specified therein, where the original
thereof would, if produced, have been admissible in evidence.
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~47. If any difficulty arises in giving effect to the provisions of this Act, the State
Government may, by order, published in the Official Gazette, make such provisions, not
inconsistent with the provisibns of this Act, as appear to it to be necessary or expedient
for removing the difficulty:

Provided that no such order shall be made under thlS section after the expiry of

" two years from the commencement of this Act.

48. (1) Every Statutes and Ordinances made under this Act shall be publishéd in
the Gazette, .

(2) All Statutes and Ordinances made under this Act shall, as soon as may be
after they are made, be laid before each House of the State Legislature, while it is in
session, for a total period-of not less than thirty days, which may be comprised in one
session or two Or more successive sessions, and shall, unless some later date is
appointed, take effect from the date of their publication in the Gazette subject to such
modifications or annulments as the two Houses of the Legislature may, during the said
period, agree to make, so however, that any such modification or’ annulment shall be
without prejudice to the validity of anything previously done thereunder.-

STATEMENTS OF OBJECTS AND REASONS

The Madan Mohan Malviva Engineering College, Gorakhpur is an autonomous institution
established in the year, 1962. The Chief Minister had declared on October 31, 2012 to make it a residential
non-affiliating University like that of the Roorki University, Roorki. It has, therefore, been decided to make
a law to provide for conferring on the said institution the status of the University to enable it to function

more efficiently as a teaching and research centre to meet the requirement of higher education and research
in the field of the engineering and technology, applied science and management sciences, foster industry
relevant research and innovation and to avail better scopes and opportunities to serve the society and the

nation.

The Uttar Pradesh Madan Mohant Malviya University of Technology Bill, 2013 is introduced

accordingly.

By order,
S. K. PANDEY,
_Pramukh Sachiv.
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